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FINAL ORDER N0.40656-40657/2020
PER BENCH
The appellant’s counsel represents that the appellant had filed
declaration under Sabka Vishwas (Legacy Dispute Resolution) Scheme,

2019. As per the Scheme, on filing of a declaration, it is deemed that
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the appeal’s are withdrawn. Taking note of the fact that the appellant
has filed declaration under the said scheme, the appeal’s are dismissed
as withdrawn with liberty for the appellant to approach the Tribunal to
restore the appeal’s in case discharge certificate is not issued for the
dispute pertaining to these Appeal’s. Appeal are dismissed as
withdrawn. The application filed by the department for change in cause

title is allowed.

(dictated and pronounced in court)
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